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'CENTRAL AD,MIN,IS’?I'RATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR
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ORIGINAL APPLICATION NO. 166/2008

Date. of order: 29.01.2010

HON’BLE DR. K.S. SUGATHAN, ADMINISTRATIVE MEMBER
HON’BLE DR. K.B. SURESH, JUDICIAL MEMBER
l.

Hazari Lal Meena son ‘of Shri- Mangi Lal Meena, aged

about 43 years, presently working as Head Clerk in the
pay scale 5000-8000 ’ in establishment branch, C/o

DRM office, North [Western Railway, Jaipur, in

establishment branch, IC/o DRM offlce, North Western

Rallway, reS|dent of Jaipur.

I

l i .
Ganesh Lal Vlshwakarma son of Shri Bulaki Ram, aged

about 37 years, presently working as Senior Clerk in the
pay scale 4500-7000 |n ‘establishment branch C/o DRM
office, .North Western Railway, Jaipur, resident of plot
no. 381, Udhog _Nagar, Jaipur.

. ! . .
] -...Applicants,

Mr. Saugath Roy, counsel for the appllcants

| ,«;VElksus'
L
|

(1). The Unlon of India ‘through General Manager North Western
Railway, Hasan Pura Road Jalpur '

(2). The Divisional Rallway Manager (Establlshment), North:

Western Rallway, Power House Road, Jaipur.

(3). Shr| Harl Kishan.-. Gautam ‘Head Clerk in establishment
branch, C/o DRM office, North Western Railway, Jaipur.

|

... Respondents,
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(Per Hon’ble Dr. K.S. Sugathan, Administrative Me mber)
. o . .
o -

This Original Application is f:iléd 'by the applicants seeking

quashing of appointment of reépOhdent no. 3 on the post of

‘Head Clerk vide order dated 16.08.2007 on the ground that the

. . | . ..
said redeployment adversely affel‘cted'th_e;promotion prospects of

. the applicants. The applicants al?lso 'conte"nded that one of them

had earlier filed O.A. No. 134/22008 before this Bench of the
Tribunal which was disposed of vti‘de _Q'rder'dated 16 /'-'\pri\l, 2008
with a direction 't“o treat the OAI as representation and pass a
réasoned‘ and speaking order ’W‘:it'hin a périoq of two moni:‘hé.

However, it is submitted by the c'ig)ﬁnsel for the‘applicant that no °

speaking order has been passeﬁ s0 far. Instead they have

. _ ) A
issued' another order on 02.05.’52008 redeploying some more

medically decategorised per’sohs in the Establishment Wing._

Such redeployment, according @to the. applicants, . adversely -
affects their promotion chances. | The respondents’ counsel has

not been able to explain why no reasoned and speaking order

"~ was passed in response to the dili)ections' given by this Bench of

‘the Tribunal in the O.A. No. '134/'2008 (supra). Considering t_he'

_decision.

N ' ~ Lok C . _
submissions made by the rival counsels, it is considered

appropriate to further direct thei;respondents»to consider this '

I _
Original Application as ,represe'n‘tqtion and take appropriate
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2. In vi'é":\_)il of the abo'ilé, the Original Application is disposed- of
with a direction to the respondents to treat this O.A. as é
representation and take appropriate decision and commdnicate it
by way4c-)f a reasoned speaking ordef withip a period of two
months from the date of ecéipt' of copy of this order. No prder

as to costs.

(DR. K.B. SURESH)

| - (DR. K.S{/SUGATHAN)
JUDICIAL MEMBER . ADMINISTRATIVE MEMBER
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